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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
JODHPUR BENCH,

JODHPUR
Date of order:28.6.95.
0.A.No.21/95.
Y.P.Tandon . «s+ Applicant.
VERSUS
Union of India'& Ors, e Respondents;

Mr. J.K,Kaushik- Counsel for the applicant.
Mr. Jagdish Vyas- Brief holder fPor,
Mr. V.0,Vyas—~ Counsel for the respondents.

Hon®'ble Mr. Gopal Krishna-= Uice Chairman.
Hon'ble Ms Usha Sen- Administrative Member.

pE%gH N'BLE MR, GOPAL KRISHNA :

Q‘ A

';-/A%/ Appllcanu Y.P.Tandon has amught a direction

) ta the rwspondadg in this dppllcatwon under Saec. 19

aof the Administrative Tribunals Act,1985, to make
the payment of salary and zllouances for the months
of Dctuber'and Novambe;,1994, and for 12 days in
the month of Dééembar,1994 alongwith market raté

interast on the dus amount.

2. We have heard the learned counseal for the

parties and have gone through the rascords of the

- have
case carefully. The partlms/agrped that the casse

Cﬂwmﬂ should be disposaed of at the SLaga of thg admission.
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3. The epplicant is posted ss Permanent Way Inspsctor
Grade-I et Merta Road in tha Construction Organisation

under the Deputy Chief Enginesr {(C}, Jodhpur Northern
Railway. When the applicant did not recsive his salaxy
for the months of Octobeyr and Novamber,1994, he made a

3.

- representation datsd 14.11.94 Ffor the release of his
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salery and allowancss but the representation svoked no
responss. The applicant was on lsave dus to sickness

i tg 28.11.84, Thereafter, he had resumed

D

from 22.712.9
his duties, Jince the respondent No,3 was annoyed with
Mhe applicant twelve days pay was reduced by him from
month of December,19%4 without any
was done in regard to Lthe payment
for the months of (ctober and Novembsr ,1994.
ﬁ%ention of the applicant is that he had perfurmed

A

=g ’/’
_;ﬁﬁ%y in the months of Oclober and Movember,i1€94d,

]

and he was on leave fraom 22,12.%4 to 28,12.94 and as

such he is entitled te this monthly salary and

with<holding of the sams being arbitrary is violative

of the provisions contained in Articles 14 of the
Constitution of India.
4. On the contrary, the respondents have stabed

2

that the salarvies for tha months of Cctober and Novembear,34,

1,

could not be paid to the applicant due to tha non recelpt

of tha absentes statement and as soon as bthe absantes

3]

statament was received the applicant w
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dues. It is categorically statsad that thes applicant
8 Y

Cipaowe  has already been paid the salary for the months of
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Cctober and November,1394 vide pay sheet No,AB No.CSHP
2 dated 2,2.95 and CO 7 No.D10305 dated 7.2.95 and the
payment was taken by the applicant or 9,2.95. It has .
also been stated that tha'applicant Was requirad to work
/ in the office of the Deputy Chief Engineser (C-~I)},Jodhpur
4 Prom 20.12,94 but he intentionally did not attend the

Eat #

office and he remainsd abssnt from 20.712.94 withoutb -

any sanction of leave by the compstent authority. The

icant was informsd an 73w12J94 vide Annexure 4/5
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ﬁW“%ﬁﬁaﬁ%% 4 the DrFlC“ but he did not cars to attend ths
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Por éé@ﬁa days of the month of Deccmber 1994 has
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circumstances we are of the opinion that the dslay if

~any in the payment of salary to the applicant aan—nof

’

ba LurlquBd to any arbitrariness on the pdrt of tha

rmspundansQ The action of the raspnndenta cannot be

characterLSEd as malafide.
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S54..»y: In-yigw ef:the facts stated abova, this application

has bacoma infructuous and it is, therefore, dismissed
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u1bh na orda* aq to coqts.
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. Part Il and I destroyed _

i in my presence on 2bW/15
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